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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALAAIABAD BNECH
4 .
ALLAHABAD.

A
, Allahabad this the 43 day of M—l%b.

Hon*bleMr: Justice B.C. Saksena, VicerChairman
Hon'ble Mr. K. Muthukumar, Administrative Member,

Contempt Petition no, 2426 of 1993 in
Original Application no. 131 of 1992,

Lal ji shukla, §/o shri {Late) S.M. Shukls, R/o 44 Katghar,
police statiop, Muthiganj, District A llahabad.

«ees Petitioner
c/A shri S$.K. Mehrotra

Versus

1. sri A.K. Jain, Divisional Railway Manager, Northern
Railway, Nawab Yusuf Road, Allahabad.

2. shri R.D. Tripathi, Senior Divisional Commercial
Manager, Northern Railway, Nawab Yusuf Road, Allahabac
.+ Respondents

C/R Shri B.B. paul

Connected with

Contempt Application no, 2 of 1994 in
2. Original Applicstion no, 1265 of 1991.

Krishna Raj Tewari, S/o Late Shrl Shiv Baran Tewari,
r/o 266§ Chaukhandi, Kydganj, Allahabad.

e e Pe‘tiﬁonér
Vemis

i1, shri Massihulzaman, General Manager, N. Rly,
Baroda House, New Delhi.

2. shri A.X. Jain, Divisional Railway Manager, N. Rly
Allahabad.
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AM Office, Allahabad, |
«es Respondents

3. shri R.D. Tripathﬁ, senior Divisional Commercial

Manager, N. Rly,

3. Contempt Application no. 1954 of 1993
in Original Application no. 531 of 1992, \

Gulab ‘singh, S/o Shri Ram Asrey singh, R/o 422,/3-A, G.T.B.
Nagar, Kareli, District Allahabad.

ees Petitioner

Versus

1. S.C. Mathur, General Manager, Northern Railway,
Baroda House, New Delhi.

2. R.D. Tripathi, Divisiomnal Commercial, Superintendeﬂt
Northern Railway, Allahabad. j

3. A.K. Jain Divisional Railway Manager, N. Rly Allahébad

+.e« Respondents

4, Contempt Application no.l1568 of 1993
in Original Application no, 136 of 1992

Udai Raj, Sfo shri Brij Nath, Rfo Gr. no. 85 GRP Colony,
Leader Road, Allahabad.

«e. Petitioner
Versus
1. shri s.N. Mathur, General Manager, N, Rly, Baroda

House, New Delhi,

2, shri A.K, Jain, Divisional Railway Manager, N. Rly
Allahabad.

3. R.D. Tripathi, Senior Divisilonal Commercial Manager,
Divl, Rly. Managets Officg¢, N. Rly, Allahabad.

»++ Respondents

5,  Contempt Agplicaﬂion no. 1897 of 1993
in original Application no, 1117 of 1992

Ravi Shanker Tewari, %ﬁo shri Kamla Prasad Tewari, R/o
village & Post Office Nekhara, District Mirzapur. :

ee« Petitioner

Contes, 03/"’
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shri Massih-Ul-Saman, General Manager, N. Rly,

. Baroda House, New Delhi.

gbri A .X. Jain, Divisiorsl Railway Menager, N. Rly

Allahabad.

shri R.D. Tripathi, Senior Divisiomsl Commercial

Manager, N. Rly, DRM Office, Allahabad.

... Respondents

Contempt Application no., 1791 of 1992

in Original Application no, 846 of

1991.

K.K. Srivastava and Others

v+ Petitioners

Vversus

POK. “.'Ahi' DRM’ Na Rly’ Al lahabad.

7.

Tribhuwan Prasad, $/o shri D. Prasad, R/c House no. 16,

Contempt petition no. 1473 of 1993

in griginal Application no. 532 of

.o Respendent

1992 -

Rajapur, Allahabad.

1.
2.

3.

Z

-

Versus

5S.C. Mathur, General Manager, N. Rly, Baroda House,

New Pelhi.

R.D. Tripathi, Senior,Divisional Commercial,

Supdt. N. Rl“. Allahabad. -

A.K. Jain, D.R.M. N. Rly, Allahabad,

Contempt Retition no, 1472 of 1993
in Original Application no, 613 of

.. Petitioner

.« Respondentis

1992,

Raj Kumar srivastava, $/¢ shri K.L. srivastava, 90a/184
shiva'Ji Nagar, Allshabad.

1.

sace PetitiOner

versus

$5.C. Mathur, Seneral Manager, N. Rly Baroda House,

New Delhi, \

Cont. .. 4/-
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R.D. Irigpathi, Di#isioaal Commercial SUperintiedent
N. Rly, Allahabad,

/)4 1

AOK- Jain, DoRoN\-Q\ Ne. Rly, AllahaDad.

... Respondents |

contempt Petitioni no, 2186 of 1993.
in Original Application no. 955 of 92.

surendra Kumar Tripathi, S/o shri s.P. Tiweri, afa 35 Yﬁs,
R/o & C/o N.s. Tripathi, 793-A Ghanshyam Nagar, Rly.
colony Allahabad.

10,

««s Petitioner
Versus
Mr. S. Masihrug-@an, General Manager, N. Rly, Rail@ay

Board, Baroda House, New Delhi,

Divisional Railway Manager, Mr. A.K. Jain, N. Rly :
DRM Office, Allaliabad.

sr., DCivisional Cdmmercial Superintendent, M. Rly
Nawab Ushuf Road, Allshabad.

.+« PRespondents

Contempt Petition no. 03 of 1994
in Original application no, 968 of 1992.

Jjai prakash Pandey, Sfo Shri H.N. pandey, 119/133, south
malaka, Allahabad.

l.

2,

11,

2,

.o« Petitioner
Versus

gshri Masihuzema, General Manager, N. Rly, Headquarters
Office, Barods Hpuse, New Delhi,

" shri A.K. Jain, Divisional Railway Manager, N. Rly,

Allahabad.

.++ Respondents

Contempt Application no. 54 of 1994

in Original Application no. 1189 of 1492
satyendra Kumar Sahu, s/o Late snri P,L. Sahu,
R/o 18, Rewa Buflding, Leader Road, Allahabad.

Arun Kumar Pande

Yy S/0 shri p. Pandey, rfo 22-A
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Rewa Kothi, Leader Road, Allshabad.

ess Petitioner

Versus

l. Masihuzzaman, General Manager, N. Rly, Baroda
House, New Delhi,

2. R.L. Tripathi, senior Divisional Commercial,
Superintendent, Northern Railway, Allanavad.

3. A.K. Jain Divisional Railway Manager, N. Rly,
Allahabad.

+++ Respondents

12, Contempt Application no. 2106 of 1993
in Original Applicetion no. 1642 of 1992,

Km. Sujata Dhusia, D/o Lste shri R.a. Dhusia, 20,
i Seder Bazar (New Bantt), alliahabad,

ess Petitioner
ersus

1. shri s.N, Mathur, General Manager, N. Rly, Baroda
House, New Delhi,

2, shd A.K. Jein, Divisional Railway Mzneger, N, Rly
Al lahabad.

3. shri R.D. Tripathi, sr. pivisional Commercial
Manager, DRM Office, N. Rly,‘Allahabad.
«+s Respondents

Contempt Application no, 23 of 1994
13. Q@riginal Application no, 826 of 1991

Rafaquat Hussain Rizvi, S/o Late shri §.H. Rizvi,
R/o 5 sultanpur Bhawa, Allahabad.

eoe Petitioner
Versus

l= shri Massiulzaman, General Manager, Northern Railway,
Baroda House, New Delhi, .

- \ cont,,u...6/=
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2- Shri A.K. Jain, Divisional Rai lway Manager, Nerthern
Reilway, Allahabad.

3= shri R.D. Tripathi, Senior Divisional Commercial
‘Manager, Northerm Railway, DRM Office, Allshabad.

.s+ Respcnuents

14, Contempt AppliCation no., 925 of 1993
Original Application no. 1221 of 1991.

kesh Mehta, s/o shri D.s. Mehta, R/o Railway Guarter
ﬁs-g% FF, VIf—Aéenue.%Nawab Yusuf'Roéd, Allahgbad, _

«ss Petiticner
Versus

1. shri S.N. Mathur, General Manager, Northern Railway
Baroda House, New Delhi, (Representing the Union’
of Indla) .

2, shri A.K. Jain, The Divisional Railway Maﬁager,
Northern Railway, Allahabad.

«+. Respondents

15, Contempt Petitijﬂ no. 14956 of 1992
griginal Applicantion nc, 1229 of 1991,

Ashfag ali, s/o shriiAhmed Ali, a/a 30 Years, Rfo 272-
chak Zero Road, Allahabad, ‘ '

sa e Petitioner
Versus

i, shri P.K. wahi, Divisional Railway Manager, Northern
Railway, DRM Office, .awab Yusuf Road, A llahabad.

2.  shri Ram Payere, Senior Divisional Comme:rcial _
Superintendent, Northern Railway, D.R.M. Office,
Nawab Yusuf Road, Allashabad.

\ ..} Respondents.

Rl
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Ju.TLlE BoCe SANSENA, V.G,

o The learn=d counsel for the applicents of these

bunch of 15 contempt petitions stated tnat the various
U,As out of which thase contempt applicatlons arise,

the Tribunal hac passed iaentical orozrs as in U.:. 131 /92
Lelji shukls Vs, Union of Ingia =2nc Urs out of which

the leading contempt petition nc. 2426/¢3 arises. we are,
ther-fore proceading to oecide all these 15 c.ontempt
petitions.by a common juacment,

2. In these contempt petitions it is elleged thst
SEMeade in various U.as out of which these contempt
petitions erise, a Division Bench of this Tribunal passed
orcere directing ths responcents”to consicer and analyse
:rne Ceses of wobile Ticket Collectors end to find out

if any scheme cen be framed by them by laying down &
perticular criteria for re-engaging them as casual or
caily basis, Let & scheme be framed wdthin a period

of iwo months from the date of ccmuunication of this
orcert,

i it is alleged by the arplicants that in pursuance

t0 the ovirections they approachea the respondents for

their re-engagement, they hasve not been re~engaged. The

specific grievence of the applicents is that the responde-

nts though oirected specifically by the orders contained
in the U.As to frame & scheme by laying down criteria

for re-engagdng.them as casual Or cailly basis have failed
to frame such a scheme.

4o The responvents filed applicetion Uncer Rule 24 of

the CAT (Procecure ) Rules 1987 ani hsve indicated that

\
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after the decision in U.a, 131/9s Lalji shukla Vs. uUnion
of indla anc wrs(i.e. to séy ‘he loading case g, i
responcents at he stage of Ulvision:l Heilray menager
Northzrn Rallway allshszbsa requesteo the Genereal uﬁnege}
Northsrn Railwey Earods House lew Delhi 1o consiver feapi-
Eillty of framing @f a scheme as cirectead by the Tribunel.
In response thereto the Chicf Commercial Menacer(Gen:ral
Northern Reilway New Jeirl passed an order on the 25th

cf wvctober 1©G3 sugg9§ting that it was noil feasible to fra
the scheme. The matter was referrod upto the siage of
nallway Board end a specicl lesve petition was filed

before the Hon'tle 3ujrems lourt, The furiher averrent

N Lrctr Lateq 7.4,94 Fes-20 the follcwing o.der -

" Leley condened. The cruer only
~gives the pirection to the petition:r
to finc oot ii ony schere can be framec
out. The Unicn of Indie can exarmire
the matter snd if it 1s not possible
to freme e schene record its {incing
accordingly, Tthare $s ro oblication
cest by the impucred orcer that the
stheme shoulc be framed in any cese,
Subject to the above observations the
SLP 1¢ disposed of, "

5. The copy of the comnunication by the General

menager (Comiercial ) caﬁed 12.2.%4 has slso been annexed
alon_with copy of the letter dated 26.5.94 passed by
the Generel :anacer. ﬁhrOugh the last letter the decisibn

of the Rallway Board c#ntained in its letter dated 26.5.@4
\
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has been reprouuced., h2 nallway Board ned pessed the
fcliowing order ;-

" the feasibility of working ¢f a scheme fcr
re-engagement of tne voluntery Ticket Colle-
ctors hes bezen examined by the Bosrd anc

' hgs directed by the %on'ble Ssupreme Court
in their juggrent acted 7,4.94 end it hes
been cecicea that in view Ci the oecisioh
expleinea in Generel .anscer (Comnercial
New elni's no.e dates 2L,1C.%3 etieched
to the letter referrEd-tc above and elso
in view c¢i the fact thet the Hallweay béset
with the problems of abscrption of &
large number of surplus employees and
casual lakourers, it wili not be possible
to device a scheme for re-encagement of
the vcluntary ticket collectors who were
engaged only for a short period on payment
of Focket Allowance Easis, The cese of
the voluntsry Ticket collectors also

be ar no anology with the case of [blle
Booking Clerks for whom a special scheme

.o worked out for theilr re-engagerent "

!
6. The direction to the respondents as civen
in the orcer passed by the iribunal in the various U.As
shows that the respondents were only required te consicer
and analyse the cases of obile Ticket (ollectors and
find out if any scheme can be framed by laylng cown &

perticulsr criteria for re-engaging them for casual

B
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or daily kasis. The Qaia direction zs wouls ke evident
from the orger passediby the Hon'bLle Supreng Courf\whilé :
aisposing o1 the SLPs%against the salc o.der_gid nct capst
any oblication on the%respondents to frame such a schewk.
The Supreme court thefefore indicated that the Union of
Ingis can examine the matter anu it is not cossible to

trame a scheme record its finuings accorcingly.

7. 4s noted hereinsbove, the Union of Incia throuch
its various officers at different level consicered the
feasibility of drawing & scheme for re-engagement of

Mobile Ticket Collectors, The reasons indiested in the
various communications annexed alongwith the applicstién |
filed by the respondents have not been challenged be fore
us nor they could have been challenged in these contenmpt
proceedincs. We are, therefore not reguire to indiccte
the said reasons nor to analyse the ccrrectness of theg
said reasons., The respondents were only cirected to ccn-
sider anc analyse, thus in a way to censiowr the feasi-
bility of drawing up a scheme. The respcndents have
consicered the fegsibility anc heve inoicated reasonsé
wahy drewing up of auch a scheme was nat feasible, In these
facts, we are not impressed wiltu the submissions rade by
the learned ccunsel for the ap, licants thal the responae-
nts nave wilfully disobeged to oraw up & scheme as per
the virections given while deciding the various U.As.

The contempt petiticw;lackgnmrit ang are accordingly:

cismissed. Notices lssued to the responcents are discha-
oA
WLE A Keiny O '

Dated: Januaryfis. 4995
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